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Adjournment

3;61#: then thought that the most con-
r““?".t course would be to insert such
E ovisions in this Bill, special and
tl;:iu“' a3 were required to carry out
” S object. This then constituted the
m’“&l difference in the Bill to which
Co esired to draw the s}tteution of the
int‘;“é'll- When the Bill should come
\ ommittee of the whole Council,
"6y would have full opportunity of

18¢ . .
i SUssing these and other provisions
N detadl,

UNIVERBSITIES,

Stz BARTLE FRERE, in riting o
givi‘e the first reading of a Bill “for
- Ao to the Universities of Calcutta,
co“ffﬂf{, and Bombuy the power of
O:I‘rmg .degrees in addition to
a“d‘;{mmltloxmd in Acts II, XXII,
Bijy XVII_ of 1857, eaid that this
Omig Was intended to supply an
“iv““)l} n the Acts constituting the
TOW‘ersltle‘s in the three Presidency
of tlm. Lhe number and character
bog; 1® degrees which the governing
Wtoﬁi of those Universities were com-
s s lo confer was strietly limited
fuund‘e Acts in question, and it was
into soon after the Acts were pub
o e°106, that it was very desirable
tho;;euuble. the governing bodies of
are Universities to grant other
that €8, in order to el_mble them t» give
tlone Bssistance which  Universities
1,efm‘ecfmld altord to education with
]\“Dpence to the state in which it
Tanued to bo at each Presidency
¥a 4 A proposition in consequence
Cutty ade by the University of Cal-
f eltk!kmg to be empowered to con-
iy itsfwlxcs other than thoso specified
cogl ct of incorporation. As this
in thenXt be doune without a change
Bood pe ct of the Legislature, and as
ul,mme‘-ﬂSOu had been shown for the
- ho had been instructed to

Thg 1}? firat reading of this Bill.

ill wag read a first time.

STAMP DUTIES,
t,id‘er’lk_5‘00'.\1013 postponed the con-
a“:“n of the Bill * to consolidute
buﬂes’?m'l the law relating to Stamp
till Saturday next.
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SUCCESSIONS,

Mre. HARINGTON moved that tho
Couneil resolve itself into a Committce
on the Bill ¢ for facilitating the
collection of debts on successions, and
for the sccurity of parties paying
debts to the representatives of deceased
persons *’ ; and that the Committee ba
instructed to consider the Bill in the
form in which the Select Committee
had recommended it to be passed.

Agreed to.

The Bill passed through Committeo
after the insertion of the word one’’
in the blank in the 27th line of Section
IX, that being fixed as the maximam
rate of percentage to be allowed as Com-
mission to a Trustee appointed, nnder
that Section, in the case of disputed
succession.

The Council having resumed its
sitting, the Bill was reported.

‘The Council adjourned.

Saturday, June 9, 1860,
PRESENT :
The Hon’ble the Chicf Justice, Vice- President,

llen'ble Sir H. B.[ A. Sconce, Esq. and

E. I'rere, Ton'ble Sir M. L.
Wells.
Sir Mordannt Wells was _duly

sworn and tovk his scat as a Legis-
lative Councillor of the Council of
India.

Py VICE-PRESTDENT raid that
as, in consequence of the Chief Justice
being obliged to attend the Session of
the Supreme Court, the quorum re-
quired by law for a Mecting of the
Council for the purpo-e of making
Laws could not be formed, it was un-
derstood that there would be no Meet-
ing to-day for the transaction of busi-
ness, The Members present had met,
however, for the purpose of adjourning
the Council to ‘Wednesday next, on
which day it was considered desirable
that the Couueil should meet,
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The Couneil was necordingly ad-
journed by the Vice-President at half
past 11 o'clock, till Wednesday, the
13th instant, at 11 o’clock.

Wednesday, June 13, 1860.
PRESENT :
The Hon'ble Sir Henry Bartle Edwnrd Frere,
No other Member of the Council was
this day present, and the Couneil was

adjourned till  Saturday the 16,
iustant.

Satarday, June 16, 1860,
PresEnT :
The Hon'ble Sir Henry Bartle Edward Frere,

U, B. Harington, Esq., | H. Forbes, Esq.,
and
A. Sconce, Esq.

The Members assembled at the M. et-
ing did not form the quornm required
by Law f.r a Meeting of the Couneil
for the purpose of making Laws,

The Council was adjourned at half.
past 11 o’cleck till Wednesday evening
the 20th instant, at 7 o’clock.

——— |

Wednesday Evening, June 20, 1860.
PrestNT:

The iTon’ble the Chicf Justioe, Vice-President,
in the Chair.
The Tlon'ble 8ir 1L B. | I Forbes Esq.,
E. Frere, A. Sconce, likq.,
Xight How'ble J. Wil- and
Hon’ble Sir M, L.

ton
1L B, ’IIarington, Bsgq,, Wells.

INCOME TAX.

Toe CLERK presented to tho
Council the following Petitions: -
A Petition of Native Inhabitants of
juy concerning the Bill  for
isyiliging Duties on profits arising from

LEGISLATIVE COUNCIT.
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Properties, Professions, Trades, and
Offices.”

A Petition of Proprietors of per
manenily settled estates in Bengil
Pcl]lmr, and Orissa againet the same
3ill,

A Petition of Inhabitants of Patnd
against the same Bill.

A Petition of Zemindars of Shahd:
bad, against the same Bill )

A Petition of Malarajah Mohlﬁ"l"
Bux 8ingh Bahadoor, of Shahabnt
against the same Bill, #

A Petition of Maharajah Moheﬂ‘,‘“ﬂ
Sing Bahadoor, of Tirho.t, concernivs
the same Bill. .

A Petition of Rajah Puhladh Sei
Proprietor of the Raj of Ramnagil
Purgunnah Bujhoon Surkar Chump®
run, concerning the same Bill. |

A Petition of Ram Coomar Sing"
[ of Shahabad, against the same B{"'l

A DPetition of Ramessur Bux Sing!
of Shahabad, against the same Bill 1

A Petition of Mothoorah PC”““;
Parrey, of Shadabad, against the s8
same Bill, {0

A. Petition of Syad Shumsher A'
and others, of Tirhoot, concerning *'
same Bill. .

A DPetition of certain Residents alcl
Inhabitants of ‘Lipperah, eml’my“e
under Government, against the 8%
Bill. -

Mr. Wilson moved that the 8
Petitions be printed.

Agreced to.

PARSEES.
Tur CLERK also presented # Petl-

, B . or-
tion from Modeo Roostumjee thiug
shedjee and others of Surat, concer!

: L
the Petition of the Parsces of BomP y

CLaw
submitting the draft of a Code of L
for the Parsee (‘ommunity. thab
Stk BARTLE FRERIL moved

the Petition be printod.
KOONCII AND CALPEE.

he
Mp, HARINGTON ;)r(‘sﬂl}t“":l fan
Report of the Select Umnml“bﬁnu
the Bill ““to remove the P‘"rg"”lt)uny
of Koonch and Calpee, in Zillab "Ilfnef“l
from the operation of the G

Regulutions,”





